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PERSONAL EXPLANATION BY property in mv nawe, 1 have declared
MEMBER all my wo srees of income before the In-

come tax Department.
2404 bre. 1 have come to know that the emstwhile
Government made an inquiry against me
SHRI KANWAR LAL GUPTA and against the Citizens Council and it
(Defhi Sadar) :  This is my personal could not find anvthing objecliomb]e in
explanation under Rule 357 regarding spite of its best efforts. I shall welcome
some baselen made against me anv inquiry against me or the Citizens

by Shri Yashpal Kapoor. I lay it on the
mble.

MR. DEPUTY-SPEAKER : You
may please read that out. _

SHRI KANWAR LAL GUPTA :  Sir,
ymwﬂlhndlymﬂeu:uhnl].nda copy
the income-tax Rq!on regarding Mr.
-hﬁp‘l’;:m with the permission of
ty-Spcaker. It was an auth-
eatic report. A copy of that was
submitted to you in advance and another
copy to the Minister.

Shri Yashpal Kapoor made certain
bueless allegations against me in Rajva
Sabha and also against the Citizens Coun-

cil, Dethi, which is a leading non-political
q-'-nnnohofthc ital, of which,
I am the President. pews has a

p-
m the Times of Infia dated zoth
y 1977

In thiv connection, I want to clarify
that the Citizens Council is a non-political
body and is registered under the Fegistrar
dmhhtbeluﬂgynn Its
accounts are audited ¢very year.  The
Citizzas Council has been setting up a
Committee every year in the last mycm
to celebrate Sardar Patel Jayanti on
October, Musm-mm.y
function was therapcr
m?mdmucflnda.lm mmb;a:-:c
This it was praided over

Yi-ﬁrwoflndulndwuheldlt
Red Fort, Delhi. The Convener of the
Committee was late, Shri

Prakash Vir Shasri, a M.P.
and the c}mrn-;h:‘f the \}im
Cammitee  was i Dharma Vira
former Govervor of West Bengal. Thus,
Iate Shri Prakash Vir Shastri was the In-
for the Function, which continued

for t a formight. t:::llof
is

Maﬂﬂ Similarly, i
- that it collected Rs. 2 lakhs worth
Mbmn&v The amount
collected from advertisements was not a

Council. If Mr. Kapoor is bold enough
let him make these allcgations agairst
me outside the House so that he mayface
the legal consequences.

MR. DEPUTY-SPEAKER : We
take up the next item.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I have given 377
notice. The allsgations are serious.

MR. DEPUTY.SPEAKER : You
have not been piven permimion to raise
any matter under 977,

SHRI KANWAR LLAL GUPTA
‘Delhi Sadar) : I have given noticeof a
privilege motion against Mr«. Indira Gandhi,
three ys ago the §
has kindly allowed me to read it out;

he said he would consider it. I am mly
readine with vour permision,
MR. DEPUTY-SPEAKER : It has

been permitted by the Speaker.

SHRI KANWAR LAL GUPTA :
The astounding revelation of Shrimati
Indira Gandhi. ...

SHRI VASANT SATHE (Akols) :
I sent a similar thing; he did not allow
me.

I want toraise a point of order. Kindly
refer to rule 222,

MR. DEPUTY.SPEAKER : Shri
Kanwar Lal Gupta is permitted to raise the
matter, not to read ont the notice,

SHRI KANWAR LAI. GUPTA : T am
not reading the notice

se wfa=er e ® arf &t 4o faar
®A?

SHRI JYOTIRMOY BOSU * Under
what rule am I not allowed, Tt in-
volves multinationals ; a motion wans given

by me.
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MR. DEPUTY-SPEAKER : A pri-
vilege motion is to be raised in the House;
at the earliest opportunity.  Mr. Kanwar-
lal Gupta came up with a motionand he
is raising it at the carliest opportunitv,
Whether it is admissible or not will be
decided by the Speaker ; it is under his
consideration.

SHRI JYOTIRMOY BOSU : Then
allow me to raise a matter about the
Britanois Biscuits,

SHRI VASANT SATHE : lamona
int of order. Under rule 222. 2 Mem-
may with the consent of the Speaker
raise a question involving breach of pri-
vilege of cither a member of the House or a
committee thereof and if the Speaker gives
bis consent....You yourself just now
observed that consent has not yet been
given.

MR, DEPUTY-SPEAKER : Wehave
oot come to that stage.

SHRI VASANT SATHE : If the
gives his consent under rule 222
and holds that the metter p-oposed to be
dbcumed is in order then he allows it to
come Up in the list of business and eall the
member concerned who shall rise in his
seat and while asking for leave of the House
to raise the question shall make a short
statement relevant thereto.  That
stage will arise only after the consent to
raise the matter has come: that stage has
no' yet come. So under rule 222, the ques-
tion of making a statement does not arise
now. That is all I submit.

MR. DEPUTY-SPEAKER : He is
not making a statement: he is onlv raising
the imue.

SHRI VASANT SATHE : That also
has to be done with his consent.

MR DEPUTY-SPEAKER 1 Thatis
whv I said that the Speaker has consented
to his raising it in the House.

SHRI VASANT SATHE : That
stage has not come. Rule 222 says, “A
?ml:r may, with tl:ie eo;nent of the

peaker, raise & question involving a
breach of privilege....”.

raising & question or making men-
B Eit comes wnder Rule w15 But
under the guise of rule 222, he cansot
makea statement under rule ses. Please
don't adopt different norms. we
do it, we are shut off.
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MR, DEPUTY SPEAKER : There
are no different norms as for as the Ct air is
concerned.

SHRI VASANT SATHE : Let the
Speaker give his comsent. Then, once
he does it, the hon. Member can say what
he wants under rule 225.

SHRI KANWAR LAL GUPTA:
Why are you afraid ?

SHRI VASANT SATHE: I'm not afraid,

MR. DEPUTY.SPEAKER : You
have already made a mention of the
notice of privilege.

SHRI KANWAR LAL GUPTA : 1
have not mentioned it. Please see rule
227 and 228, '

SHRI M. KALYANASUNDARAM
iruchirapalli) : There is a definite
ure from the practice that has been
observed so far in this House with regard

to raising a matter of privilege under rule
222.

I welcome it. My only submimion
gmmmmmhm
in future also. Please give a ruling that
this is a departure and it will be fi

in the future also.

SHRI C K. CHANDRAPPAN
(Cannanore) : [ had given notice of &
privilege motion against the Home Minis-
ter. Speaker called me in his Cham-
ber and said and that unlem he gives
ion, I cannot riise it in the House

1 agreed, Then, how can Shri Kanwar
Lal Gupta be allowed ? If there are two
different standards, let us know about ir.

MR. DEPUTY-SPEAKER : You
have raised the question of the notice of
privilege. Mr. war Lal Gupta, and
it is being considered by the Speaker.
That is the end of the matter.

Now, we go to legislative busines.
Bills to be introduced. Shri Paril.

SHRI JYOTIRMOY BOSU : What
about matters under rule 377 ?

MR. DEPUTY-SPEAKER :  After

this.  Several members want to oppose
it



